IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL APPLICATION NO,1102 of 19393

DATE OF JUDGMENKT: 8th September, 1993.

BETWEEN s

Mr, Md, Nazimuddin . .o Applicant
! ' : "~ AKD

1. The Telecom Pistrict Engineer,
Department of Telecommunications,
Karimnagar-g& 505001,

2. The Sub Divisional Officer,
Telecom Sub Division,
Jagtial, T e
Karimmgar Pistrict, AP, - Respondents }

HEARD :

COUNSEL FOR THE APFLICANT: Mr. P.Naveen Rao, Advocate

COUNSEL FOR THE RESPOMDENTS: Mr., N.V,Rzmana, Addl. CGSC

CORAM:
HON'BLE SHRI JUSTICE VMEELADRI RAO, VICE CHAIRMAN

HON'BLE SHRI P.T.THIRUVENGADANM, MEMBER (ADMN.)

JUDGHENT

(As per Hon'ble Shri Justice V,Neeladri Rao, Vice Chairman)

The applicant pleads that he worked for a total period

of 2246 days during the period from 8.5.1986 to 30.6,1992 under

L
-

the: control of the Assistant Engineer, Microwave Maintenénce,
‘Karimnaga;'aqd by the proceedings dated 5.6.1792, the lst respon-
dent transferred him to Jagtial to work under the control &£ |
the 2nd respondent and he worked for 38l days under the 2nd

respondent from 16.7,1992 to 31.7.1993. This OA was filed

contd....
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praying for a direction to the respondents to regularise his
services in Group 'D' post with effect from 8.5.1986 with all -
conseguential benefits. It is stated for the applicant that

he submitted a representation on 1.10.1992 to the lst respondent

through the 2nd respondent and the same is not yet disposed of,

2. "In the circumstances, tris OA can be disposed of at

the admission stage by giving a direction to the lst respondent

to decide on the basis of the representation dated 1.10.1992 of

the applicant within three months from the date of receipt of

this order. No costs. “‘k

(Dictated in the open Court).
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(P.T.THIRUVENGADAM) (V.NEELADRI RAO) ’\
ME#BER (ADMN. ) VICE CHAIRMAN [

Lo

. 71_—:( N
DATED: 8th September, 1993, " E

.. 7,
vsn Deput Registrlaz j)? ,

To
1. The Telecom District Engineer,
Department of Telecommunications, Karimnagar-l.

2. The Sub-Divisional Officer, Telecom Sub Division,
Tagitial, Karimnagar Dist. A.P.,

3. One copy to Mr.P.Naveen Rao, Advocate, CAT.Hyd.
4, One copy to Mr.N.v.Ramana, Addl. CGSC.CAT.Hyd.

5. One copy to Library, CAT, Hyd.
6. One spare copy.
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TYPED BY - COMFARED'EBY
CHECKELD BY ‘ APPRCVED BY

IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH T HYDERABAD

"

THE HON'ISLE Mn.,JUSTICE V.NEELADRT RAO
. VICE CHATRMAN

*AND

THE HON'BLZ MR,A)B.GOKTHY : MEMBIR(A)

1\51_‘.‘1 BL‘R( JULL )

2ND L/)
THE HON'BLE MR.P.T.RIRUVENGADAM:M (a)

~

Dated: B - -1e93

~
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C RBBR JUDGMENT ¢
F :
MJB/RA/C.ALNS,
: in ’ coan
' .‘ kol
O.a.vo, =~ WO L\Q& . :

T.ANo, (W.P, . } o~ A
) ‘

Admitfed and Interdin directions

issueq,

Allowe\d « ) B o1 Ao ...:_1
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Disposed of with dj_rectl;ons ‘ﬁ

Dismisged
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Dismisgked as withérawn

Dismidsed for default, . ""’" -4 @»'
._‘ - q e
e jeced/Ordereqd g
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No crder as to costs. | .
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